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ments so that they can spend in the metropolitan 
areas to remove these difficulties. If that is done, I 
am sure, that wa will be able to solve many of their 
problems. 

Sir, before I conclude, I want to give two or three 
suggestions for the consideration of the hon. 
Minister. Firstly, the Urban Land Ceiling Act has to 
be amended and implemented in toto. It should be 
made more vigorous. The land belonging to 
agriculturists should be given remunerative price for 
their land. They must be given different treatment. 
Those persons who are owning land must be given 
separate compensation after acquisition by the Gov-
ernment. Secondly, the Reserve Bank of India 
should give directive to all the nationalised banks to 
give 5 per cent of the advances for constructing 
houses. For the Central Government employees 
there should be a revolving fund of Rs. 5 crores so 
that after their retirement from service they can 
construct their own houses. After retirement where 
else they can go? So we have to see that the Central 
Government employees are also taken care of. 

Finally, those who are staying in the slum areas, 
the Central Government has not agreed to provide 
land to the slum dwellers which it has acquired from 
the State Governments. There are some areas 
wherein the Central Government has acquired some 
land from the State Governments for the purpose of 
developmental work. These lands are lying idle and 
the State Government is unable to develop these 
lands for want of a no objection certificate from the 
Central Government. If they give a no objection 
certificate I am sure throughout the country these 
slum dwellers can be accommodated on these lands 
and some minimum amenities car. be provided by 
the State Governments. 

With these few words I support the Resolution 
moved by my colleague, Shri M-P. Kaushik. I also 
thank Shri Kaushik for bringing forward such a 
Resolution which seeks to give relief to the common 
man. 

Thank you. 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA) The discussion on this 
Resolution will spill over. Now the Members can 
seek clarifications on the 

statement made by the Minister of Parlia-
mentary Affairs and Minister of Food & 
Civil Supplies. I would also like to remind 
the Members that there is a statement at 
5.30 p.m., so, please be brief. 
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sugarcane crushing mills have now become idle 
because there is no proper ■supply of sugarcane to 
the mills.   So, there is loss to farmers as well as to 
the mills.    Due to this, the crushing mills in the 
country will remain idle.    So, I would like to 
request and appeal to the Minister and also to the 
Central Government to consider the   de-., mand of 
the sugarcane growers and ade- J quate and 
sufficient price should be fixed, j An increase of 
rupee one is not suffktent j Iris   not   going   to   
help   the   farmers. J 

 

SHRl B. SATYANARAYAN REDDY 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, 
the Minister has announced that price will be 
Rs. 18/- per quintal for the year 1987-88. Last 
time when he announced the sugarcane price 
for the year 1985-87, it was Rs. 17|- that is 
from 1st October to 30th September. Now, 
beginning from 1st October, 1987 to 30th 
September 1988, i.e. Ihe next season, only 
one rupee has been increased. The minimum 
price announced by the Minister is very very 
inadequate. Sugarcane growers are 
demanding more price for the last so many 
years, but the Government has not paid any 
heed with the result, there is a continuous 
shortage of sugarcane in the country because 
the sugarcane growers are not prepared to 
bear the loss. The result is there is shortage of 
sugarcane and due to the shortage of 
liinaiviAfiA   /IIVA  tr\   Innr fivattrtn   f\f  il*tnn    tim 



267       Clarification re. [RAJYA SABHA]        price of sugarcane       268 
Statutory minimum «   1987.88 

 

SHRI  ALADI  ARUNA  alias   V.  AR-
UNACHALAM (Tamil Nadu): Sir,      the 
Minister in his statement has  announced an   
increase   of  one  rupee   for   the   year 1987-88. 
The farmers of Tamil Nadu and other parts  of 
India  are  totally  dissatisfied with this meagre    
increase.    In    the sugarcane price policy we are 
going very slow.   In   1984-85, the price was Rs.   
14 per quintal.  Fortunately  it  was increased to 
Rs. 16.50 in 1985-86. Thereafter, every year  we 
have  been  increasing  the   price by one rupee 
per quintal. This is causing irritation to the 
farmers.   There must   be some relationship 
between the cost      o, production  of   sugarcane   
and   the  price, fixation. Now  as far as the open 
market price of sugareane is concerned, in Punjab 
it is  Rs.   24 to Rs.  27,  in      Uttar Pradesh, it is 
Rs. 23 to Rs. 24    and   in Tamil Nadu in the 
cooperative sector it is Rs. 23 but in the private 
sector it is Rs. 32. But we are always fixing it 
below Rs. 20. Is there any meaning in it? 
Therefore, the minimum price should be at least 
Rs. 20. Sir, this fixation is strongly opposed by 
the farmers of Tamil Nadu. If you go through 
press reports, in Maharashtra, in Uttar Pradesh    
and   other parts,    the    farmers have   declared   
a   strike   fast,   everything, against  the policy of 
the      Government. In Tamil Nadu the gross 
income per hectare is much compared to other. 
States— 

nataka Rs. 17,000, in Andhra Pradesh Rs. 
16,000, in UP Rs. 11,000, in Bihar Rs. 7,000. 
We are getting more per hectare. Even then 
we are opposing if it is not remunerative to 
the farmers of Tamil Nadu. I need not say 
much about the farmers of other areas. 
Therefore, this increase did not satisfy the 
farmers, At least in the next year the Minister 
should come forward with some reasonable 
policy based on good rationale. 

SHRI MOSTAFA BIN QUASEM (West 
Bengal): In keeping with a recent practice of the 
Government to announce   the statutory 
minimum price    of    sugarcane    the honourable 
Minister has    come    forward with the statement 
and    the    information given to the House is that 
the minimum price of sugarcane for 1987-88 
would be Rs.   18 a quintal marking an increase 
of Re,  1 over the last year's price. In this 
connection I would like to know from the 
honourable Minister, firstly, what the basis is for 
fixing this minimum statutory price of sugarcane 
for    1987-88  at Rs.  18 per quintal, whether any 
production cost index was furnished to the 
Government by the Commission  on  Agricultural  
Costs     and Prices and in view of the increasing 
prices of    all agricultural   inputs    whether   the 
honourable Minister considers  this  prices to be 
remunerative to the growers. Then, secondly, the 
rate of increase in the sugarcane price as 
announced by the honourable Minister for  1987-
88 is 6    percent. .We know that the consumer 
price index is increasing at the rate of nearly 10 
per cen recently. In view of this may I request the 
honourable Minister to have a second look into 
the matter and raise     the minimum price to  at 
least 25 per     quintal? Lastly, I would like to 
remind the honourable Minister that the sugarmill 
owners do not pay the dues to the growers r time; 
they owe annually huge arrears to the sugarcane 
growers.   May I know what the  total  amount of 
arrears  is that the millowners owe to the growers 
for     the season  1985-86 and what steps are 
being taken by the Government to ensure th?' the 
existing arrears are cleared very soon and to see 
that no such arrears occur in future so far as 
sugarcane growers     are conceerned?. 
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THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Now, the honourable 
Minister to reply. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H. K. L. BHAGAT): 
Mr. Vice-Chairman, Sir, I am very much grateful 
to the honourable Members, Mr. Suraj Prasad, 
Mr. Satyanarayan Reddy, Mr. Bin Quasem, Mr. 
Kalpnath Rai, Mr. Aladi Aruna and Mr. J. P. 
Yadav for having expressed their opinions on the 
minimum sugareane price and I would very 
respectfully submit that the Government is quke 
sympathetic to the farmers. I will just come to the 
point, Sir,  which   they have  raised 
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It is a cycle. Too much of sugarcane less price 
of sugarcane. More sugar, less price of sugar; 
then less production next year. 
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STATEMENT BY MINISTERS 
Demands of Junior Doctors'    Federation 

of Delhi. 

THE MINISTER OF HUMAN RES-
OURCE DEVELOPMENT AND MINISTER 
OF HEALTH AND FAMILY WELFARE 
(SHRI P. V. NARASIMHA RAO): Sir, 
Honourable Members would recall my 
statements given in the House on 10th 
November and 13th November, 1936 on the 
resident doctors strike. I had informed the 
House that we were continuoing our efforts to 
find a mutually agreeable solution and come 
to an understand with the striking junior 
doctors. I am happy to inform the Honourable 
Members that we have reached a settlement 
with the Jun-ior Doctors' Federation of Delhi 
and Associations of other Central Medical 
Institutions late last night. A copy of the; 
agreement reached with the Junior Doctors* 
Federation is placed on the Table of the 
House. The strike has been called off with 
immediate effect. I take this opportunity to 
thank the Honourable Members for the 
understanding they showed while we were 
engaged in working out a solution. I am also 
grateful to the public of Delhi for putting up 
with the inconvenience for a few days. My 
thanks also go to the media, public individuals 
and the junior doctors in helping us in the 
process. 

As mentioned in my statement to the 
House on 10th November, 1986, we will 
review the entire residency scheme at the 
earliest. 

It is desirable that the recruitment of 
doctors to this programme' is through the 
normal channels of Government recruitment 
and based on the principles adopted for 
similar recruitment. At the same time there 
might have to be some measure of flexibility 
in the scheme to allow the students to acquire 
postgraduate qualificar tions and training and 
also serve in the various specialities with a 
view to help the 

hospitals and colleges discharge their func-
tions effectively and efficiently. 
 

COPY  OF  THE  AGREEMENT 

The Junior Doctors' Federation of Delhi 
and Associations of other Central Medical 
Institutions welcome the Government 
proposal to undertake a review of the 
Residency Scheme with a view to placing it 
on more sound lines so that the discontent of 
the Resident Doctors could be removed and 
the functioning of the Scheme improved to 
benefit the patients who throne our hospitals. 

The Junior Doctors' Federation of Delhi 
and Associations of other Central Medical 
Institutions are gratified to note that:— 

(a) The Junior Residents|House Sur 
geons will be paid respectively Rs. 2400 

. Rs. 2475, Rs. 2550|- per month in the first, 
second and third year of their junior 
residency. This will be inclusive of all 
allowances including NPA, They will be 
eligible for admissible CCA and HRA. 
They will be sanctioned DA on 90 per cent 
of the remuneration. 

(b) Senior Residents will be paid 
respectively Rs. 8000, Rs. 3100, Rs. 3200 
in the first, second and third year. This 

. will be inclusive of all allowances inclu-
ding P. G. alolwance and NPA. They will 
be eligible for admissible CCA and HRA. 
They will be sanctioned D.A. as admissible 
on 90 per cent of their consolidated 
remuneration. • 

(c) The revised remuneration appro ved 
for the Junior and Senior Residents will be 
disbursed to the Resident Dec-tors 
expeditiously. The sanction of. this 
remuneration will be with effect from 1-1-
1986. The revised CCA and HRA will be 
sanctioned with effect from 1-10-1986. 

(d) These remunerations, will be sub-
ject to revision as and when rermineta-tion 
of other relevant Government servants are 
revised including revisions made in the 
Fourth Pay Commission recommendations. 


